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NG-M#A,86 of 1997 
of 1997. 

Date of i0rder : 12.3.1998 

Present : Hon'ble Mr.DePurkayasthat Judjciel member. 

S.E.tA ILLiY 

Vs. 

*. 	I.1i.iNAT1 PANDEY 

t'S.MINQTI PANDEY 

Vs. 

s.E.rA ILjAY 

For the S.E.Raiiway : Mr.P.Chatterjost. counsel. 

For the original applicant : P.B.C.$inha, counsel. 

When the matter is taken up for admission, ld.ccunsel 

tlr.P.Chatterjee, appearing on behalf of the respondents, submits 

that the present 9.A. being No.86 of 1997 may be disposed of 

in tems of the order dated 22.4.1997 passed in D.A.77 of 1997, 

I have perused the order dated 22.4.1997 and it appears that 

the interim order has been modified after hearing ld.counsel 

for both the parties. 

LA.86 of 1997 is this disposed of. 

U.A.77 of 1997 is adjourned to 13.5.1998. 

(0.Pu rkayastha) 
jdicial marrber 


